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New Delnhi, this the

D

23rd day of Jdanuary, 2004—

HON’BLE SHRI SARWESHWAR JHA, ADMINISTRATIVE MEMBER

N
R/o Qtr, No,Sl, T
R.K. Puram, New D

o~

By Advocate : Shri U. Srivastava)

Govt. NCT Delhi, through

. The Chief Secretary,

Govt. of NCT of Delhi, 5, Sham Nath Marg,

New Delhi.
2. The Commissioner of Police,

Police Head Quarters,

1.P. Estate, New Delhi.
3. The Speciail Commissioner of Police,

Admn. P.HQ@ I1.P. Estate, New Deih?.
4. The Dy. Commissioner of Poiice,

Head Quarters, Delhi.

......Respondents
ORDER (ORAL

Heard the learned counsel for the appiicant.
2. The applicant has preferred this Original
Application for direction being given to t.he
respondents to consider and finalise his case for
change of Govt. accommodation 1n terms OF nis

applicant had been allotted guarter No.91 Type-I,
Sector-3, R.K. Puram, New Delhi in accordance with
senjority. However, on his having been promoted

instructions on the subject, he applied for
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(2)
ajjotment of *The saijd type of Govt. accommodation
{Police Pool, Delhi) for the ailotment year 2003 He

in June, z003.  He has reiterated that some

N
R.K. Puram, New Delhi); but the same has

authorities 1in the matter subsequently and his last
representations submitted %o the respondents in the
matiter were on 10.9.2003(Annexure A/B) and

subsequently on 18.10.2003., He has not received any

repiy to the same ti11 date.

the facts of the matter, I am of the view that the

respondents t+o consider the aforesaid representations

iicant praying for allotmeni of
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e sent to the respondents to faciiitate consideration
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jiberty to proceed in the matter as per JTaw, if his

grievance still survives.

{ SARWESHWAR JHA)
ADMINISTRATIVE MEMBER

/ravi/



